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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD.

Allahabad this the 06th day of February 2002.

Original Application no. 1484 of 1993.

Hon'ble Mr. Justice R.R.K. Trivedi, Vice.Chairman
Hon'ble Maj Gen K.K. Srivastava, Member (A)

santosh Masih, s/o sri s. Lal,

working as 0il Engine Driver,

Under Divl., Electrical Foreman (Diesel),
£ Northern Railway, Moradabad.

«+e+ Applicant

By Adv : Sri Ssanjay Kumar

VERSUS

1. Union of India, through Divil, Railway Manager,
Northern Railway, Moradabad.

20 Chief Personnel Officer, N. Rly.,
Baroda House, hew Delhi,

+»« Respondents
By Adv : Sri D.C, saxena & Sri A. Tripathi

OR DE R

Hon'ble Mr. Justice R.R.K. Trivedi,.v.cf
| By this oA filed under section 19 of the A.T, -

Act, 1985, the applicant has prayed for a direction to |

thé‘respondents to correct the seniority list dated

15.3.1993 and place the petitioner at sl no. 2 in the

séniority list of 0il Engine Dri#ers'Grad;fi; belbwrﬁ ?

the name of Sri Ram Baran and above the name of |

Sri Lattoore sSingh. The applicant has also prayed to

quash the entire seniority list dated 10.11.1993 and ;
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direct the respondents to place the

2

applicant at sl no.

2 in the seniority list of 0il Engine Drivers.

. A
2. Resisting the claim of the applicant Eéfthe

[ L,

0 — VAl . .
applicant written statement has been filed. In para

13 whereof it is stated that sri Latoor singh belongs

to ST community and as such he was promoted against the

reserved quota. Tt is also stated

that Sri L. singh

was appointed earlier to the applicant on regular basis

whereas the applicant was engaged agaidst E.L.A. temporary

work charged post. SO far as Sri Babu ‘Ram and Sri Harminder

singh are concern it is stated that

they were appointed

earlier to the applicant and as such the claim of the

applicant is not te-nable. Regarding seniority it is

stated that the applicant was working against work cnarged

post on E.L.A. pasis and he cannot be claim seniority

till regularised on 17,1.1991.

3. sri S.K. om, learned counsel for the applicant

however, submitted that the date of

regularisation of the

applicant is 31.3.1989, Sri A, Tripathi, learned counsel

for the respondents on the other hand submitted tnat in

1989 the appliicait was only screened and order of

regularisation was passed in 1991.

However, if the date

of regularisation was accepted as stated by the learned

counsel for the applicant as 31.3.1°9
difference as person shown above the

1ist were appointed before 1989.

g9, it makes no

applicant in the seniority

oate 4 I h=
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4 & In the circwﬁanceu, mq do not fiﬁdﬂ“’iﬂjﬁgﬁb

€ '&?‘
to mterfere in the matter. The applicant. is na .
: ) ,f_orp any relief. The OA is diamiased accordingly. _!.:- _'..5
§or | : 3 ‘ ..ff-a-:l'i:
S ere shall be no ox:dez: as to costs. _-
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